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1. The revenue challenges the order of Ld. first appellate authority for
Assessment Year 2009-10. The impugned order has deleted the penalty
of Rs.2.07 Lacs as levied by Ld. AO u/s 271(1)(c) vide order dated
29/03/2017.

2. The material facts are that an assessment was framed for the year

under consideration u/s 143(3) on 24/03/2014 wherein the assessee was
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saddled with addition of Rs.83.83 Lacs on account of alleged bogus
purchases. Upon further appeal, Ld. first appellate authority restricted
the additions to 8% of these purchases.
3. Consequently, penalty proceedings were initiated against the
assessee u/s 271(1)(c) and a penalty of Rs.2.07 Lacs was levied by Ld.
AO vide order dated 29/03/2017. The assessee challenged the same
before first appellate authority. The Ld. CIT(A) observed that the
quantum additions were altered in a significant way and the additions
were purely on estimated basis and therefore the penalty was to be
canceled. Aggrieved, the revenue is in further appeal before us.
4.  We find that the appeal is not maintainable for two reasons. Firstly,
the additions against which the penalty was levied were merely on
estimated basis and therefore, it could not be said that the assessee
concealed its income or furnished inaccurate particulars of income.
Secondly, the appeal is not maintainable in terms of latest low tax effect
Circular No. 17/2019 dated 08/08/2019 [F.No.279/Misc. 142/2007-
TTJ(Pt.) issued by CBDT. This recent circular further enhances the
monetary limit fixed in earlier Circular No.3 of 2018 dated 11/07/2018
issued by CBDT as amended on 20/08/2018. Viewing from any angle,
the appeal stands dismissed.
5. The appeal stands dismissed.

Order pronounced on 25" November, 2020.
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